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PERSONAL EXPLANATION UNDER RULE 357

Title: Personal explanation regarding certain remarks made against Shri Nitish Kumar by Shri Lalu Prasad, Minister
of Railways in Lok Sabha on 14.7.2004.
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MR. SPEAKER: Please do not interrupt him. He is trying to make a statement and | have allowed him.
...(Interruptions)

MR. SPEAKER: Please sit down. | will not allow this.
...(Interruptions)

MR. SPEAKER: Hon. Members, please take your seats.

...(Interruptions)
MR. SPEAKER: | have allowed him to speak.

...(Interruptions)
MR. SPEAKER: | will not allow this.

...(Interruptions)

MR. SPEAKER: Nothing will go on record, except Shri Nitish Kumar's submission.
(Interruptions)™

MR. SPEAKER: There should be some discipline in the House.

=t Aidte AR : 39 R 9 75 7% w §18€| (aaum)

MR. SPEAKER: Nothing will be recorded except Shri Nitish Kumar's statement.
(Interruptions)*
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* Not recorded
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MR. SPEAKER: | have pulled them up.
...(Interruptions)
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"Inquiry by Commissioner: (1) On the receipt of a notice under section 113 of the occurrence of an
accident to a train carrying passengers resulting in loss of human life or grievous hurt causing total or
partial disablement of permanent nature to a passenger or serious damage to railway property, the
Commissioner shall, as soon as may be, notify the railway administration in whose jurisdiction the
accident occurred of his intention to hold an inquiry into the causes that led to the accident and shall at



the same time fix and communicate the date, time, place of inquiry:

Provided that it shall be open to the Commissioner to hold an inquiry into any other accident which, in his
opinion, requires the holding of such an inquiry.

(2) If for any reason, the Commissioner is not able to hold an inquiry as soon as may be after the
occurrence of the accident, he shall notify the railway administration accordingly."
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MR. SPEAKER: Hon. Members, | have allowed the statement to be made.

...(Interruptions)

SHRI MADHUSUDAN MISTRY (SABARKANTHA): When Shri Lalu Prasad was speaking, they were
out....(Interruptions)

MR. SPEAKER: Forget about that.
...(Interruptions)

MR. SPEAKER: Since | have allowed him, you are questioning my ruling. You are questioning my decision. You are
not entitled to question my decision. Please sit down.

SHRI NITISH KUMAR : You should not listen to such people. ...(Interruptions)
MR. SPEAKER: Let us behave in a responsible manner. Let there be some discipline in the House.
...(Interruptions)

MR. SPEAKER: Shri Madhusudan Mistry, you are not doing justice. Hon. Members, please take your seats. Do not
compel me to take action.

...(Interruptions)

MR. SPEAKER: Please sit down. Carry on Shri Nitish Kumar.
...(Interruptions)
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...(Interruptions)

MR. SPEAKER: Shri Nitish Kumar, please restrict yourself to your statement.
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MR. SPEAKER: Shri Nitish Kumar, please restrict yourself to your statement.
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"No inquiry, investigation, etc. to be made if the Commission of Inquiry is appointed :
Notwithstanding anything contained in the foregoing provisions of this Chapter, where a Commission of



Inquiry is appointed under the Commissions of Inquiry Act, 1952 (3 of 1952), to inquire into an accident,

any inquiry, investigation or other proceeding pending in relation to that accident shall not be proceeded
with, and all records or other documents relating to such inquiry shall be forwarded to such authority as

may be specified by the Central Government in this behalf."
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"Inquiry by railways administration: Where no inquiry is held by the Commissioner under sub-section
(1) of section 114 or where the Commissioner has informed the railway administration under sub-section
(2) of that section that he is not able to hold an inquiry, the railways administration within whose
jurisdiction the accident occurs, shall cause an inquiry to be made in accordance with the prescribed
procedure. "
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MR. SPEAKER: Only what Shri Nitishji says is being recorded.
(Interruptions) *

MR. SPEAKER: You need not get up. Why are you getting up? | am trying to control them.
...(Interruptions)

MR. SPEAKER: This is very unfortunate. You are openly trying to defy the Chair. There is a limit to my patience.
Please sit down. | have allowed him to speak, including the text.

...(Interruptions)

MR. SPEAKER: You are not a super Speaker. You cannot override me. You cannot override my decision. Please
take your seat.

...(Interruptions)

MR. SPEAKER: Please do not compel me to take action. Please sit down. Otherwise, | will be forced to take
unpleasant action.

...(Interruptions)
MR. SPEAKER: This is becoming a habit. You are openly trying to defy the Chair. Is this adding to your prestige?

...(Interruptions)
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MR. SPEAKER: What are you doing? It is very strange. You are making all these running commentaries. | am taking
notice of those hon. Members who are doing this. Yes, you will not get any opportunity to speak.

...(Interruptions)

MR. SPEAKER: Shri Nitish Kumar, | have allowed you, and | am trying to control them. Please carry on. With all
your experience, you ignore them.

a€|.(Interruptions)
* Not recorded
SHRI NITISH KUMAR : Sir, | am obeying you. With your kind permission, | am reading out from my statement.

MR. SPEAKER: You carry on. You are so articulate and experienced.



...(Interruptions)
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MR. SPEAKER: You are exceeding your limit.
...(Interruptions)
MR. SPEAKER: What happened?
...(Interruptions)

MR. SPEAKER: Shri Nitish Kumar, please finish your statement. Please co-operate. You ignore them. Your
statement is recorded fully. | will see that every word of your statement is recorded and nothing other than that.
Please carry on.

...(Interruptions)
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...(Interruptions)
MR. SPEAKER: That will not go on record. The speech restricted to the statement will go on record.
...(Interruptions)
MR. SPEAKER: Except the statement, nothing will go on record.
(Interruptions)™
MR. SPEAKER: You ignore that. You carry on.
...(Interruptions)

MR. SPEAKER: You sit down. Shri Ramdas Bandu Athawale, you are a senior Member. Do not mislead others. Do
not set bad examples to others.

Hicfter <ft, 7% amuRy A=t & fF ey aroen weedT ufed|

MR. SPEAKER: You please ignore them and keep reading out your statement.
...(Interruptions)

3TEqE HEIGH : 3T AT 3T 3T ofte¥ Bl drer el & @ El

MR. SPEAKER: You are one of the leaders but you are disturbing him. This is very unfortunate. | am doing more
than your work. &1 3= sied g1

...(Interruptions)
MR. SPEAKER: You are a disciplined person. You were an Army man. You should not disturb others.
...(Interruptions)

e|A A ;g Y Al O faeft Fa € & ey & @) e gue &9 wmd|



... (czaem)
MR. SPEAKER: Nothing except the statement of Shri Nitish Kumar should go on record.
(Interruptions) *
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*Not Recorded.

MR. SPEAKER: Shri Nitish Kumar, you please go on. | want your statement to be recorded.

...(Interruptions)
egE wWeley | iy o, g fioa € asier dea’ suw om ufed|
ey Heled : i, ure, 3w af3d|

MR. SPEAKER: Shri Salim, please take your seat. | will allow you later, not now.
...(Interruptions)

MR. SPEAKER: Hon. Members, | request you to please take your seats. He would finish reading his statement in
another minute.

...(Interruptions)

MR. SPEAKER: If he is allowed to speak uninterruptedly, he would finish in another one-and-a-half minutes. Please
hold patience for two minutes. =fi<frer <ft, 3t firme & @ FRA|

...(Interruptions)
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MR. SPEAKER: No running commentaries please. He has come to the last paragraph of the statement. Let him
complete his statement.

...(Interruptions)
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MR. SPEAKER: You need not read that out.
...(Interruptions)

SHRINITISH KUMAR : Sir, it is a part of the statement. ...(Interruptions)
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MAJ. GEN. (RETD.) B. C. KHANDURI (GARHWAL): Nobody is allowed to disturb him. ...(Interruptions)



=t idty AR ;@ e B

=t et por ATl : 3R 98 IF THR W & 9¢ @ Hrarg gerht| Afew war € B weT @ o | Td aed F s a9 iR

e a€| (@) el aF a8 a1 o A $e Dl o1l AT {3 G H g1 o, H3 AearA off | qaran 6 i w9y ki ot ok Aeeran
St sreme Sft & e T O A1 IW WY waa st w5 ft O, i Serd @ 5 fhe smuR W amer wrd waf @ oft ok & alen wa 9,
AfRFS€| (aam)

MR. SPEAKER: | am sorry. | did not permit him. | will allow Shri Nitish Kumar.

...(Interruptions)
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MR. SPEAKER: Shri L.K. Advani, | am sorry. You are right. | thought he was only answering. But after the "answer'
he has his own statement. Please only read that.

...(Interruptions)
MR. SPEAKER: | am sorry, it is my mistake. | did not notice.
...(Interruptions)
MR. SPEAKER: You need not read out the Question-Answer.
...(Interruptions)
SHRI NITISH KUMAR : It is required. ...(Interruptions)
MR. SPEAKER: Shri L.K. Advani, you have seen how | am trying to control. | am trying my best.
...(Interruptions)
SHRI L.K. ADVANI : | am also trying my best. ...(Interruptions)

MR. SPEAKER: Everybody is trying his best, but the only thing is nobody is listening to the Chair. That is the
problem. | have not particularly blamed anybody. You know how | have been trying to control because | have
committed to the statement. | had committed to Shri Nitish Kumar that | would allow him, if the statement had been
given yesterday. However, he has given the statement today. First thing, | told him that | would allow him to read.
Please go on.

...(Interruptions)
SHRINITISH KUMAR : Sir, | am further reading:
FORENSIC REPORT ABOUT SABRMATI EXPRESS AT GODHRA
3783. Shri G.M. Banatwalla
Shri Sushil Kumar Shinde
Shri Jyotiraditya M. Scindia
Will the Minister of Railways be pleased to state:

a. Whether a team of Forensic Science Laboratory of Ahmedabad inquiring into the Godhra train carnage of
February 27, 2002, has after a simulated experiment of the fire in Railways train coach No. S-6, came to the
conclusion that the fire which took the life of 59 passengers including women and children, could be possible
only if the inflammable like petrol was dowsed from inside the compartment and not is thrown from outside;

b. If so, the result of the follow up investigations based on the said findings; and

c. The action taken in this regard?

ANSWER
Minister of State in the Ministry of Railways (Shri Bandaru Dattatraya)

(a) to (c) "Policing" being a State subject, prevention and detection of crime on Railways including running trains is
the Constitutional responsibility of the State Governments. The cases of crime on Railways ...(Interruptions) s we



T R

MR. SPEAKER: | will see that the answer is recorded in the proceedings.
...(Interruptions)

SHRI NITISH KUMAR : The cases of crime on Railways are reported to, registered and investigated by the
Government Railway Police (GRP). However, information furnished by the Superintendent of Police, Vadodara
indicates that the Forensic Science Laboratory, Ahmedabad has opined that the petrol could have been poured
from inside the coach. Any follow-up action on the report has to be taken by the State Government.
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MR. SPEAKER : No discussion on this is allowed.
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